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CENTRAL. AOMJ.NISTRAITVE TRIBUNAL.

PR.TNCT.PAI.. BENCH, NEW OF.L.H.L

OA NO,, .1.7.1 .5/:?00:?

This the .5th day of Febn.mry,, 2003

HnN--BL.E SH,. KUI...DIP SINQH, MEMBER (:i)

M rs„ Neen a Ban d h i

@ Kum., Neen a Bu.I a ti

R / o 2 / 2.1.4,, S t! b a s Li N a ga r
N 6'! w 0 e .1. h i. .1.1002 7 A p p 1. i c ant

f By Advocate S h „ SK „ Gu pta p roxy f o r
Sh„ B„SGupta)

Versus

.1. U n i o r o f T. n d i a t h r o i..! g h
i t s 3 e c ret a r y
Ministry of Finance
Department of Economic Affairs

(B a n k i t'l g D i v i .s i o n)
eewan Deep Bi.j i 1 d i n g

Par .1 iament St reet New Oe 1. hi .,

2.. Registrar
Deb t Reco very T r ibuna 1. -1T
S a n s k r i t i B h a w a n

DB „ R o a d, K a r o ]. a g h
J han dewa I an New De 1 h i „

C B y A d V o c a t e" 3 h B h a s k a r B h a r d w a .j )

Q„R„D_E„R_fOBALl

By 3h „ Kt! I dip 3i n gh,, Member (.7 )

Applicant was appointed as I.DC vide appointment letter

dated 4«6,.2001 on ad hoc basis for a period of 89 days which

was e.x tended for a period of 9 months i.-ipto 3.. 4 „ 200,2 In the

meanwhile recruitment rules were published on .113..2002 which

had a provision for initial constitution„ as may be filed and

also for regularisation as per Rule 70, Rule .5 provides that;;

"the employees holding the posts mentioned in

schedi.-i.le to these n.Lles in the Debts [Recovery

Appe 1.1 ate Ti"i.bi..!na.1-11 0e.1 hi on the date of

commencement of these Rules shall be deemed to

have been appointed at the initial constitution

s t a g e o f t e s a i d p o s t s,, i f s o o p t e d w i t h i n 3 0

days of publication of these Rules "



2„ Learned counsel for applicant submits that since the

applicant could not exercise her option and before the period

of opti.on expi.red„ her sfarvices had already been terminated on

3„4..2002 as the same was not extended beyond that,, Since she

has not been given right of exercise of option and her

representation has been disposed of by passing a non-speakino

order„ respondents be directed to consider her case,. But

opposing the same., learned counsel for respondents submits

that since the applicant was appointed on ad hoc basis she

could not be said to be holding the post as per the service

3 u r ispudence,.

3 „ In iTiV View „ t;his OA can be dispoeed nf wi th t.he di recti on

that applicant shall make a consolidated representation

o

containing the option also and the respondents shall decide

the same within a period of 30 days from the receipt of the

representation as if the applicant was also one of the

candidates^ who coi.jld said to be holding the .post mentioned in

i.'he schedi..!le as if they were considered for the opti.on,.

Applicant shall make the representation within one week from

l". h e d a. t e. o f r e c e i p t o f the order,, R e s p „ N o „ .2 s h a. 11. d e c i d e

^the representation wdthin 30 days?, from the receipt of the
rep resen ta.t i on „
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C K1.,iLdIP SINdu')
Member f.l)


